Fhapt

ERY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

oxietvL_appLicarion o, 272 [a7

$ HYDERABAD BENCH

T

DATE__CF__ORDER__: 28-2-1997,

Between -

1. M.Satyanarayana
2., Ch,Sitaram
3. K.Nageswara Rao
4, G.,Prasad

5. S.P.Udaya Kumar

vee Applicants

And !

1, Union of India,
Rep. by Secretary to Govt,
Dept,, of Space,
Anthariksha Bhavan, New BEL Rcad,
Bangalore=560 094,

2. The Indian Space Research Organisation,
Rep. by Meker (Personnel), Dpt, of Space,
Govt. of India, Anthariksha Bhavan,

New BEL Rozd, Pangalore=560 094,

3. The Difector,
SHAR Centre, Sept. of Space,
Govt, of India, Sriharikota,

Nellore Dist, .
+++ Respondents

- - . —

Counsel for the Applicants s (§hri P.Naveen Rao
( }

Counsei\for the Respcndents Shri V.Vinod Kumar, CGSC

!
CORAM: '
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (A)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR t MEMBER (J)

(Order per Hon‘ble Shri R.Rangarajan, Member (A) ).
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{Order per Hon'ble Shri R.Rengarajan. MemberJ(A) ).
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'Heard Shri P.Naveen Rao, counsel for the applicants

and Shri V,Vinod kumar, standing counsel for the: respondents,

i H
Subjectfto registering the CA the following order is

B

2,

passed -

The applicants in this OA are aggrie%ed by the notifica-~

tion of the recruitment rule for the post of Assistant-B in the res-
- '- Sl

pondents organisation. Their main grievance arejasﬂfoilows 3

(1)BY aliowing certain quota for outsiders, promotional
opportunities for serving Asst. Group~B will effect

as there. is stagnation and the remedy for this lies
elsewhere.

(2) The Recruitment Rule&take only prospective effect
‘and should not take retrospective effect. This point
has already been resolved in Ranghaia® s case ( 1983
(SC) page 952) Hence this point shougd also be con-
gidered by the respondents if they issue notification
for recruitment rules with retrospective effect:

' 1ﬁﬂr‘ e,
(3)Five vacancies arose after the ingyction oanew

recruitment rule, The learned counsel for the applie
cant submits that the roster earmarked for the

direct recruits is not properly assessed and hence
the applicants will be put at s dis—advsntage.

3. aPplicant;should submit a proper representation in this

connection so as to rectify any mistake if occuii Without submiting a-

.‘representation the applicang;cannot approach this Tribunal for any

direction.
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4. In view of the above we are of the opépiOn that the

o]

applicants xﬁo{exhaust the normal chaﬁﬁel grievance re@ressal

machinery before filing an application in this Tribunal.

We have -

no doubt in our mind that in case the applicants submit a represen-

5"(_‘/

_Cl//fation, the same will be disposed of by the respon@ents in accordance
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with the rules and after perusing their grievance. . As it is stated

that an adGertisement is issued already, the applicants may, if so
advised, file a representation very shortly prefefably within a period

of one month. If such a representation is receivéd the respondents

before
will diSpose of the same expeditiously preferably/the finalisation

of written examination. If the applicants are going;to be aggrieved by,
1 .

-‘ ' .
the reply going to be given by the respondents, they are at liberty

4

to take such re-course as available under the law.
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5. The O.A. is disposed of as above at the admission stage
] : | :

itself with no order ?s to costs.
I
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(B.S. JAI#PARAMESHWAR) (R. RANGARAJAND
___—"Member (J)‘ . Member (A% o
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Dictgted in Open Court.,
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Cepy te:- |

f
Secretary te Gevt. Dept of Space, Unien ef India,

Anthariksha Bhavan, New BEL read, Bangalere, :

Member (Persennel) Dept, of SPace, Gevt. ef India,

Anthariksha Bhavan, New BEL read, Bangalere,

Directer, SHAR Centre, Z¥BEXSEZXPSUdS,Dept of

Space, Gevt. of Indila, Srihariketa, Nellere Dist.

1. The
2. The
3, Tha
4, One
5. On=
6, One
7. One
Rem/-

cepy te Sri., P.Navean Rae, ddvecate, CAT, Hyd.
cepy te Sri. V.Vine€ kumar, Ardd)l, CGSC, CAT.Hyﬂ.
cepy te Deputy Registrar{i), CAT, Hyd.

spare cepy.
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